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FADMINISTRATIVE TRIBUNAL

CaALCUTTA BENCH

OA.13 of 1996
Date of Order: 16-02-98.

Present: gen'ble Mr.,Justice S-N-Mallick,Vice-Chairmén,
Hen'ble Mr,S.Dasgupta, Administrative Member,

DWARIK MAHATO & ORS,
-Vs-

UNION OF INDIA & ORS,

For the petitieners: Mrs,B,Ghosal,counsel.

»
. _ For the respendentss NONE,
" Heard en: 16-02-98,
| ‘
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S, N,Mallick,VC,
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1. When the case was taken up for adimissien ef .
the appliéati@h, none respodded fer the r98pbﬁden£slfnor
any reply has been filed by them altheugh netiéeskwere
servea @n‘them as weuld be seen from the‘VariousfserVice

reperts filed by the ld.,ceunsel fer the applicants.

e " *- 2. This applicatien has been filed jeintly by 18
_applicants seeking grant of pay scales of ks 950-1500/- with
';@"I effect frem 1,1.,86. The applicants has stated that.they were'
— | all Bridge Khalasis and, therefere, they sheuld have been
| graﬁted the aforesaid pay scales particularly ia view of
v | - the decisien given in the case of certain ether Bridge

Khafasis by the Cuttack Bench in O,A, ne,656 ef 1993,

/ 3. From the facts avered and alse perusal of the
decisien ef the Cuttack Bench, it would appear that the
present applicants are prima facie similarly circumstanced as

the applicants befere the Cuttack Bench, Ld.ceunsel for the
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FEd that a representatien was filed by
! capy of which has heen mafked as Annexure-A

o {5 te this applicatien. This representatlen bearing

" a date of 18, 8 96, which is stated te have net e yet been

acted upen se far, In this circumstances, the 1d.counsel
appearing for the applicants submitted that he weuld be
satisfied at this stage if the entire O.A. befere us is
considered as a representatien ef the applicant and is dispesed
of by the respendents in the light ef the judgement given

by the Cuttack Bench ef the Tribunal.

4. Since nene bas appeared for the respendents
altheugh they were served ner any reply has been filed, we
de not see any ebjection te the request made by the ld.cmunsel

fer the applicants,

5. Accerdingly, we dispese of this applicatien with
a directien te the reépandents td censider the enti%é}gégflca-
tien placed before us as a represéﬁtatien of the applicant
far grant of payAscale ef Rs 950/~ 1500/- with effect frem 1,1.86
and to dispese ef the same in the light ef the decisien given
by the Cuttack Bench eof the Tribunal wlthln a perled ef 3 months
frem the date of communicatien of this erder after giging
eppertunity te the applicants te be heard. The decisien of the
autherities shall be cemmunicated te the applicants within a
peried of 4 weeks frem the date of decisien taken in this regard.

The appdicatien stands dispesed ef . No order as te cests.
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(S.Dasgupta) - S.NeMallick)
{Member(A) Vice~Chairman,



